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In this Original AppliCatiOfl,the four 

applicants have prayed for quashing the impugned 

sanction of higher scale of pay to private 

Respondents 4 to 6,They have also prayed for a 

dirtion that the applicants are entitled to get 

higher scales of pay retrospectivelY w. e. f. the 

datesOk acquiring qualification for Group II. 

Departmental Respondents have filed 

counter opposing the prayers of applicaflts.PriVate 

RespOndents 4 to 6 have also filed separate 

couriters.AppliCaflts have filed rejoinder to the 

counter filed by the Departmental Respondents. We 

have peised the pleadings of the parties.Ofl 

10,4. 2001 we had heard Shri G.13.DaSh,leamed 

counsel for the appliCafltS,Mr.U.B.WhaPattat 

learned pditiona1 standing counsel, and 

hri N.I<.Mishra,learfl& counsel for the private 

ReSOfldentS in part.Today when the matter was 

cai.led.lea tried counsel for the applicant and 

private Respondents were absent.Thete was also 

no t,eiest from their side for any adjournment. 

e h&e therefore, heatd Shri U.B.MOhapatra, 

larned Additional standing Counsel, for the 

Departmtta1 Respondents. 

or the purpose of considering this 

Original Application it i.s not necessary to go 

into too many facts of this case. pour applicants 

are working in Regional Research Lboratory,BhUba-

neswar.TheY have stated that the Technical staffs 

have oeen classified into two grades i.e. Gr.I and 

ii Gr1Ifl each grade there are categories of 1,2,3 an 
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4 a'ryiflg different scales of pay.The lceSt 

category in Gr.I1) in the scale of pay of Ra.750- 

940/- is meant for 	
tion of 

temporary/idefltUied workers.The other three 

categories in Gr.I i.e. Level 2,3 and 4 are 

to be filled up through promotion by assessment.Ifl 

Gr.II(l) carrying scale of R,950_1400/_,P0sts are 

to be filled up by direCt recruitment and higher 

level of Gr.2,3 and 4 are to be filled up promotion 

through merit assessrneflt.ApPliCafltS have stated that 

they were appointed as Helper A in 1983 in Gr.I(l) 

category.vide appointment orders at Annexure-2 

series in which their scale of pay has been shJn 

as R$.196_232/_.TheY have further stated that the 

private Respondents 4tO 6 were Working as 

daily wage workers on casual basis and in order 

iated 30.4. t9 	(Jnnexure-4), the private Respondents 

were identified as three of the 19 workers working 

on daily rated oasiS.APpliCt5 have further 

stated that the Departm1ta1 Authorities promoted 

from Gr.I (1) to Gr.I (2) from the pay of 

Rs,750-940 to the scale of 800-1150/- in order dt. 

28. 2.1991 at Annu re-S. They 10 ye filed representa-

tion for placing them in Gr.II(l) category but 

without any favourable order.It is stated that 

the Departm&tal Authorities in their order dated 

20.4.I994 at nexure-6 permittèI three private 

Respondents to get the minirrufli of the scale of 

p,950-1400/- plus ]DA.They have stated tki t these 

private Respondents have been absoroed in service and 

have oeefl sanctioned 	higher scale of pay and 

this is the first griesaflCe of the applicants. They 

have further stated that they have the qualifications 

for being appointed to Gr.II(l) category but their 
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Cases have been ignorej.In consideration of the 

above, they have come up in this petition T&i th 

the prayers referred to earlier. 

Departmental Respondents in their counter 

have pointed out that applicants Can not COLipare 

their cases with the private Respondents •iause 

the applicants are regular employees of the RRL 

wher'as the private Respondents 4 to 6 are 

casual workers who have been Con ferr& temporary 

status or in other words d1ared as identifjed 

emplo:7 ees.As per the Order at Anflexure-4 they 

are entitled according to the CPvt.of India 

circular dated 7.6.1988 to 1/30th of basic pay of 

the minirrLlm of the relevant pay scale for eight 

hours worka day,It is further stated that the 

CSIR circular dated 30,3.1990 at Annexur_W2 

provides that all daily wage/casual workers who 

ace doing the same t.'pe of job as performed by the 

regular employees would be paid remuneration as 

has oeen laid down by the Govt.of India in their 

order dated 7,6.193w.e.f. 1. 4.).Three private 

Respondents have passei HSC 13.A. and I.T.I. a'ualifj-

cations resptively and that is why they have een 

alLowed the minimum of t.950/._ in the scale of 

s. 950-1400 plus DA. This is as a cons equ enc e of 

granting of temporary statis to the On the aoove 

grounds as also other grounds which would be 

referred to whiLe considering the prayers of 

the applicants, these Respondents have oposed the 

prayers of the applicants. 

From the a0qe recital of pleadings Of the 

parties it is clear that the applicants are regular 

employees of the RRL whereas private Respondents 

only casual workers with temporary statis. 
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can not. compare 

cases with the private ReS0fldt5 4 to 6.T1-.,e 

averments of the applicants that the private 

ReSiO1eflt3 have .oeefl al1oWed the scale of 

R3.950-1400/ is also incorrect oecaUS2 they have only 

been allowed the minirm of the scale of pay of the 

post held by regula r employees who are doing the 

same work as is )eing done by them.Their daily 

wage will, work out to 1/30th of the aoove minimum 

pay of .950/- plus DA. RespOfld1ts have stated that 

it is not known when private ReSP0eflt3 4 to 6 

will be regularised in Service in RRL and at that time 

they have to be reglaried on the .asis of the 

vacancies available for them. In consideration of the 

aoOve we hold that as the private responoentS have 

not been given the scale of Rs.950.-1400/-, the 

prayer of the applicantS to quash the oer giving 

the private Respondents the above scale is without 

any med.t and this prayer is accordingly rejected. 

i is also to Oe noted inthis conneCt]-Ofl that 

giving of 1/30th of the minintim scale of pay 

s dail.y wage is strictly in accordance with the 

circular dated 7.6.198 	adopted by the CSIR 

in their Circular dated 30.3.199O.Thebhir aspect 

of the prayer of the applicants it that they should 

be induCted as Gr.II(l) category in the scale of 

Rs.950-1400/ as they hew acquired the ca1ifiCati0flS 

for the same. Departmental Respondents have 

pointed out that prior to their regular aosOrptiOfl 

On 
10.3.1933, the applicants were also working on 

daily wage jasis and they were recjuiarised in Gr.D 

category in the scale of s.196-23O/- which was 

reviSed from 1.1.1986 to Rs.750_940/ as per the 

4th pay Commission ep° rt. o r their next ass essfl1t 
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promotion they were governed by the instructions 

contained in para 1.11.1 of the scheme which Came 

into force w.e.f, 1.2.1981 extraCt of this is at 

Annexure-tV3.As the applicants were not on regular 

employment as on 1,2,1981 and as they were not in 

possession of the qualifications prescrioed for 

Gr.II (1) category at that time this they could 

not be inducted as Gr.iI(1) from 	1.4.1988.A 

new scheme called merit and normal assessment 

scheme (MANAS) came into force and under this 

scheme employees who are in positiOn as on 

1.2.1981 and acquired the qualification for 
after. 31.12.1981 

promotion to next higher grad47ere to be 

considered a1onjith others who apply 

against the advertised pOsts.RespofldefltS have 

mentiOned in page 3 of their counter 

the qualifications of the applicants and the 

year in which the oualificatiOn was acquired by 

them , ccordingly they rightly a.e1 that the, 

could not have been inducted in Gr.II(1) category. 

After putting in 7 years of service, they were 

promoted to Gr.I(2)C3tegOrY in the scale of 

R$.800..1150/- w.e.f. 10.,3.1990.They have further 

stated that the applicants will be assessed for 

the ntct promotion to Gr.I(3) category in the 

scale of Rs. 950-1400/ w, e. f. 10. 3.1997 after seven  

years in the lower scale. 

In consideration of the aoOve,we hold that 

the applicants are not entitled to be given the 

scale of Gr.II1) category from the date of 

cquiriflg the qualification oecause they were not 

on the pay roll .of the RRL as regular employees 

as on 1.2.1981. In consideration of the above, 
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we hold that the applicants are not entitled tQxtC 

Qx  to the reliefs claimed by them in this Original 

APPliCa n tio whiCh is accordingly rejeCted.NO COSts. 

c-k \ 

n 	(G. NARASI fHAM)  
MEM3 ER(JUDICIALi) 	 VICE_çD I 

KNWCM. 


